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Arms Rules, 1962, the District Ma-
fistrates are competent to issue arms
icences for non-prohibited bore wea-
pons for the District or State concern-
ed and the State Governments are
compelent to issue such licences
valid throughout the country. These
licences are issued for various pur-

ses including personal security. No
instructions in this regard. on the
norms to be followed, were issued to
the State Governments by the Central
Government.

[English]
Tocome-Tax Assessment Order
312. SHRT RAINATH SONKAR

SHASTRI: Will the Minister of
HOtME AFFAIRS be pleased to
state*

(a) whether the income-tax assess-
ment order is a valid and sufficient
document to give bail of persons in-
volved in the violation of sections
107/151 of the Delhi Police Act:

(b) if so. the number of cases 1n
which this document was not honour-
ed during the last one yeir along with
the reasons therefor:

(c) Other papers/documents whi.h
are valid for giving bails,

(d) whether there is any proposal
to investigate the cases in which the
income-tax assessment order was not
honoured during the last one year:
and

(e) if so. the details thereof and if
not, the veasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER
OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRT M. M
JACOB): (a) 1t is a valid docu-
ment for giving bail in preventive

ings under section 107 and
151 of the Cr P.C.
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(b) The Delhi Police have reported
that no such document was dishon-
oured during the last year in the mat-
ter of grant of bail in the proceedings
under section 107/151 Cr. P.C.

(c) Other documents valid for giv-
ing bail include documents relating to
deposit receipts, licence of factory/
shop, Identity card in case of Go-
vernment employees. etc.

(d) No, Sir.
(¢) Does not arise.

Flood Assistance to Kerala

313 SHRI K. P. UNNIKRISH-
NAN  Will the Minister of AGRI-
CUL TURE be pleased to state:

(a) whether Kerala Government
has sought Central assistance to cope
with the damage suffered by the State
due to heavy rains leading to floods
and sea erosion: and

(b) if so, the steps taken by the
(Tnion Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL.-

TURE (SHRI MULLAPPALLY
RAMACHANDRAN): (a) No.
Sir

(b) Does not arise

Indians Evacuated from Gulf Coun-
tries

3i4 SHRI V.S. VIJAYARAGHA-
VAN Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state :

(a) the total number of Indians
evacuated from Kuwait, Iraq and
Saudi Arabia separately during the
Gulf crisis;

(b) the number of Indian nurses
who have since returned to their res-
pective Gulf country after the end of
the Gulf crisis:

(c) whether the Government have
proposed any assistance for the reha-
bilitation and the return of these
Indians to the Gulf;
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(d) it so, the details thereof;

{e) whether the Government of
Kerala have submitted any proposal
in this regard;

(f) if so, the action taken thereon;

{g) whether the Union Government
have demanded any compensation for
the property and assets left behind by
these Indians in Kuwait and other
Gulf Countries?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI MADHAVSINH
SOLANKI). (a) 1.47.839 Indians
are estimated to have returned from
the Gulf with the assistance of Govt.
of India.

(b) Kuwait- Approx. 150
Iraq: None
Saudi Arabia: Not available

(c) and (d) The Government of
india have not so far embarked upon
Jany scheme to rehabilitate the re-
patriated Indians from Gulf Countries
As regards the return ot our nationals
Government of India has taken up
the matter with Government of Ku-
wait and our people have started go-
ing back. In addition, Govt. have
also liberalised emigration proce-
dures.

(¢) and (f) The Government have
received a memorandum from Chief
Mimster of Kerala referring to, inter
alia. the measures for early rehabili-
tation of the returnees and setting up
of a committee and fund for this
purpose. These recommendations are
under consideration.

(g) According to the relevant UN
resqlutions, Iraq is liable to pay com-
pensation. The information on claims
for compensation from Indian na-
tiopals is presently being collected
and such information in consolidated
manner will be submitted to the UN
Compensation Commission. As re-
gards recoverable assets our nationals
will be given all possible assistance.

ASADHA 27, 1913 (S4KA)
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Shortage of High and Medium Grade
Manganese
315. SHRI DHARMANNA
MONDAYYA SADUL: Will the
Minister of STEEL be pleased to
state .

(a) whether some of the Manganese
Alloy producers have been forced ei-
ther to cut down production or shut
down furnaces due to shortage of high
and medium grade manganese;

(b) if so, the details thereof: and

(c) the reasons for the shortage?

THE MINISIER OF STATE IN
THE MINISTRY OF STEEL (SHRI
SONTOSH MOHAN DEV): (a) to
(c) There was no shortage ot man-
canese alloys required for steel pro-
duction in the country during 1990-91.
Some units ol manganese alloy pro-
ducers. on some occasions, may have
faced shortage of manganese ore
which could also be as a result of
absence of planning, inadequate stocks
to take care of fluctuation in ore sup-
phes, etc.

Telephone Connections in  Chundi-
garh, Manimajra and Panchkula

316. SHRI PAWAN KUMAR
BANSAL. Wil the Minister of
COMMUNICATIONS be pleased to
state

(a) the total number of telephone
connections  provided to Chandigarh,
Manimajra and Panchkula:

{b) the number of new lines pro-
vided in those places during the last
three years; and

(c) the total number of personnel
working in the Department at Chan-
digarh before and after the increase
in the number of lines?



